NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

3.3.2005

Mr. Tanveer Ahmed proxy counsel for
Mr. V. K. Joshi counsel for applicant.
Mr. Tej Prakash Sharma ‘counsel.for respondents.

Learned proxy counsel for shri v. K. Joshi,
Leaned Counsel for the’ appllcant stated that he

~may be allowed to w1thdraw the OA with a liberty

to file. &fresh  .so.- L tos 1ncorporate certain

:,“addltlonal grounds 1n the OA . Leaned counsel for
““the respondents ‘hds tdkeén - exceptlon to such

withdrawal''asthé pleadings :are complete in_ t“-s
case. ’ ;

S The OA is dlsmlssed as w1thdrawn with llberty
to file a fresh OA to the Applicant.
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